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BEFORE THE NATIONAL GREEN TRIBUNAL, SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 313 OF 2019
With
ORIGINAL APPLICATION NO. 335 OF 2019
With
ORIGINAL APPLICATION NO. 396 OF 2019

IN THE MATTER OF:

Uday Education & Welfare Trust Etc. ... Applicant
Versus

State of U.P. & Ors.  Etc. .... Respondents

Affidavit on behalf of State of U.P. in compliance of Order of the Hon’ble NGT
dated 18.12.2019

|, M.K. Shukla S/o Shri S.L. Shukla, aged about 58 years, presently posted as
Divisional Director of Forest, Hathras, presently in New Delhi, the

deponent do hereby solemnly affirm and declare as under:

|. That | in the capacity above mentioned am duly authorized to swear and

1. That this Hon’ble National Green Tribunal in the I.A. No. 215/2019 in O.A.
No. 335/2019 Uday Education & Welfare Trust Vs State of U.P. and Others
with O.A. No. 313/2019 Samvit Foundation Vs State of U.P. and Others
(LA. No. 172/2019 & I.A. No. 616/2019, I.A. No. 676/2019 & I.A. No.

680/2019, I.A. No. 695/2019, I.A. No. 732/2019) & O.A. No. 396/2019 U.P.



go?
Timber Association Vs State of U.P. and Others) regarding New Licenses

to Wood Based Industries in U.P. has passed order on 18.12.2019.
The operative part of the said order is as follows —

“6. On ourquery, learned ASG - Ms. Pinky Anand has stated that as at
present 5000 saw mills are in existence in the State of U.P. and they
have sufficient supply of wood from legitimate sources. Additional

1215 units can also be sustained. Break up is as follows:

Sr. Type of WBI Number of
No. Units
1 |Saw mill 615
2 |Veneer 89
3 |Plywood (Press) 344
4 |Veneer & Plywood 75
5 |(Standalone Chipper 83
6 MDF/HDF 0
079 12 \1 7 |Particle Board 3
e 8 |MDF/HDP + Particle 6
Board

7. To consider the above, we find it necessary to require

following data:

() District wise data of the existing saw mills/Wood Based

Industries with their number, capacity and availability of
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wood species wise for the said saw mills for the period

of three years.

(i) Justification for new saw mills/Wood Based Industries in
terms of availability of demand and supply of timber -

species wise.

This data be supplied for the districts where such
new saw mills/Wood Based Industries are proposed to
be set up along with the note on carrying capacity of such

areas to sustain new saw mills/Wood Based Industries.

(iii)  Mechanism to ensure that no trees are cut from the
government forests or private trees of categories which

are not exempted.

8. We are further of the view that MoEF & CC may also examine
the issue and give its opinion in the matter for consideration by
this Tribunal. The applicant may furnish a set of papers to the

MoEF & CC forthwith.”

2. That in compliance of the order of this Hon’ble Tribunal dated 18.12.2019,

the present affidavit is being filed. The data sought by Hon’ble NGT are
provided as follows —
1) District wise data of the existing saw mills/Wood Based

Industries with their number, capacity and availability of wood

species wise for the said saw mills for the period of three years

a) District wise number and capacity of the existing Saw mills/Wood
Based Industries for the year 2017, 2018 and 2019 is enclosed

herewith and marked as Annexure Nos.—1, 2 & 3 respectively.
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It may be mentioned here that the calculation of capacity of the

Saw Mills and other Wood Based Industries have been done as

follows:

I. For Saw Mills (other than Vertical Band Saw Sawmill only
(VBS only, upto 10 H.P.) and Veneer, Plywood (Press) and
Veneer & Plywood is based upon the value provided in Wood
Based Industries (Establishment and Regulation) Guidelines,
2016 dated 11.11.2016 issued by MOEF & CC and also as per
the Amended guidelines dated 11.09.2017. A copy of the said
guidelines dated 11.11.2016 and Amended guidelines dated
11.09.2017 are annexed herewith and marked as Annexure
Nos. 4 and 5 respectively.

i. For Vertical Band Saw Sawmill only (VBS only, upto 10 H.P.)
is based on the value adopted by CEC for U.P. in year 2010,
which is 270 cubic meter per year. It may be submitted that the
said value was decided by CEC in its meeting dated
26.05.2010.

ii. For MDF/HDF, Particle Board and MDF/HDF + Particle Board

category of WBIs, no standard value has been provided in the

guidelines issued by MOEF & CC, Government of India. So,
for these categories, the value of timber capacity given by the

applicants in their application form is taken as the capacity.

Summary of total number and capacity of the existing Saw
mills and Wood Based Industries of the state for the year 2017,
2018 & 2019 in the State is reproduced in Table-1 & 2 for kind

perusal of this Hon'ble Tribunal—-



Table — 1

Ao

£

Summary of number of existing Saw mills/WBIs for 2017, 2018 &

2019
Year| Saw | Only |Plywood|Veneer |Standal MDF|Particl MDF/HDF | Total
Mill |Vene| (Only and one |(/[HD| e [+ Particle
er | Press) | Press Chipper, F |Board| Board
2017/6161 | 209 59 178 0 0 0 0 6607
2018 6167 | 221 62 186 0 0 0 0 6636
2019 6208 | 228 63 187 0 0 0 0 6686
Table -2

Summary of capacity of existing Saw mills/WBIs for 2017, 2018 &

2019 vis-a-vis availability of timber

Regarding Existing WBIs Timber
Year| Saw |Only |Plywo |Vene |Standal MDF Parti MDF/H [Tota| Availabil
Mill Vene| od er one / cle DF+Par| | ity
e er |[(Only | and [Chipper/HDF Boar | ticle (In lac
otat 74
FINE _
”-‘;f'gi% T’;‘ Press Press d | Board cubic
. meters
By 8
per year)
2017 40.8| 80.30
33.03/3.13| 0 |4.66 0 0 0 0
2
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2018 41.2| 80.30
33.04 | 3.31 0 4386 0 0 0 0

2019 41.5
33151342, 0 |4.98 0 0 0 0 80.30

b) The total availability of timber in the State, wood species wise and
Agro Climatic Zone wise for Trees Outside Forest (TOF) as per
assessment of FSI of 2018, for the said Saw mills and other Wood
Based Industries is enclosed herewith and marked as Annexure—

6.

It is clarified that since FSI has given the availability of timber in
Agro Climatic Zone and no figure is given district wise, the said
figure of Agro Climatic Zone has been provided in the present
affidavit. It is also pertinent to point out here that FSI has
specifically stated in its report of 2018 that “the standard error
percentage for estimated stems and volumes has been found to
be 2.28 and 1.87 respectively which is well in the acceptable limit
as per the sampling design.” Therefore, even taking this error
percentage into account, there is surplus timber availability.
Furthermore, the FSI report is only on the basis of standing timber
and hence is always depicted to be ‘potential’ availability for the

future years which is different from the figure of the forest

corporation report which rely on the timber that has been

auctioned from the forest area.
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c) The total availability of timber in the State wood species wise
outside the forest and from the forest area for the said Saw mills
and other Wood Based Industries is enclosed herewith and

marked as Annexure-7.

d) The total timber availability in the State is 80.30 lac cubic
meters per year comprising of timber availability from Govt.
Forest to be 2.56 lac Cubic Meter per year and that from Tree
Outside Forest (TOF) to be 77.74 lac Cubic Meters per year.
Summary of species wise availability of timber is given in Table-

3 for the kind perusal of this Hon’ble Tribunal.

Table -3

Species wise Annual Potential Production of Timber (cu.mt per

year)
S. No Species Name Total
1 Acacia arabica 2,29,655
7, Azadirachta Indica 1,85,935
3 Dalbergia sissoo 3,07,600
4 Eucalyptus species 28,00,947
B Ficus religiosa 61,000
6 Holoptelea integrifolia 82,606
7 Mangifera Indica 11,50,947
8 Morus Species 15,506
9 Prosopis juliflora 14,387
10 | Syzygium cumini 1,26,108
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11 | Bombax ceiba 3.27.612
12 | Madhuca latifolia 1,93,585
13 | Populus species 16,01,518
14 | Artocarpus heterophyllus 22.272
15 | Tectona grandis 48,390
16 | Terminalia arjuna 16,934
17 | Aegle marmelos 2,617
18 | Acacia lenticularis 32,430
19 | Zizyphus mauritiana 25,230
20 | Shorea Robusta 29,828
21 Pterocarpus marsupium Roxb 1,196
22 | Acacia Catechu 3,829
23 | Rest of Species 8,50,345

Total 80,30,477

) Justification for new saw mills/Wood Based Industries in terms

of availability of demand and supply of timber—species wise.

a) District wise number and capacity list of new saw mills/Wood
Based Industries whose Provisional Licenses are issued in 2019

is enclosed herewith and marked as Annexure-8.

b) Summary of number and capacity of new saw mills/Wood Based
Industries for the State whose Provisional License were issued in

2019 is reproduced in Table-4:
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Table - 4

Summary of new saw mills/WBIs and their capacity

Sr. Type of WBI Number Timber Capacity
No of Units (cu. mt. per year)
1 | Sawmill 615 4,84,920
2 | Veneer 89 1,87,500
3 | Plywood (Press) 344 0
4 | Veneer & Plywood 7D 2,47,500
5 | Standalone Chipper 83 0
6 | MDF/HDF 0 0
7 | Particle Board 3 42, 200
MDF/HDF + Particle
8 6 2,76,000
Board
Total 1,215 12,38,120

c) District wise/category wise demand of timber for both existing and
new saw mills/WBIs is enclosed herewith and marked as

Annexure-9.

d) The summary of total number and capacity of the existing and

new saw mills/WBIs is reproduced in Table-5 & 6 for the kind

perusal of this Hon’ble Tribunal:
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Tabl

g1

Summary of number of existing and new Saw mills/WBIs in the

state
Saw | Only [Plywood Veneer/Standal MDF|/Particle MDF/HDF+ Total
Mill \Vene| (Only and one |/HD| Board | Particle
er | Press) | Press Chipper F Board
6823 | 317 407 262 83 0 3 6 7901
Table — 6

Summary of capacity of existing and new Saw mills/WBIs vis-

a-vis availability of timber

Capacity of Existing and New Saw mills/WBIs Timber
Saw|Only Only Venee| Standal [MDF|Particl MDF/H | Tot |Availability
Mill Vene Pres|rand | one / e DF+ | al (In lac

er | s |Press|Chipper|HDF|Board Particle cubic
Board meters per
year)
38.0 53.9
) 529| 0 | 7.46 0 0 | 042 | 276 ) 80.30

e) Demand of timber for different categories of saw mills/WBIs

species wise is not maintained and compiled as same species is

used in many different Saw mills/WBIs and separate species are

used in a particular Wood Based Industries category. Main
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species wise use of timber in different categories of WBI is

represented in the following table—

Table -7

Main species wise use of timber in different categories of Wood

Based Industries

Species Name | Saw | Veneer | MDF/H Particle

mill & DF Board
Plywood

ACACIA \ N N

ARABICA

ACACIA N

LENTICULARIS

AZADIRACHTA \ N N

INDICA

BOMBAX N N N

CEIBA

DALBERGIA \

SISSO0

EUCALYPTUS \ \ N

SPECIES

MANGIFERA \ \ \

INDICA
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POPULUS v v N

SPECIES

TECTONA \

GRANDIS

f) It is pertinent to point out here that availability of timber for saw
mills/WBIs in a district is not confined to the availability of timber
in that district only. Timber in a district is also available from

neighboring districts and vice-versa.

g) The process of issuing licenses for the new WBIs in the State was
started taking State as one unit, as timber moves across the State

depending upon the demand and supply.

Mechanism to ensure that no trees are cut from the government

forests or private trees of categories which are not exempted -

a) UP government has well-structured system to enforce forest laws
to ensure that no trees are cut from the government forest or
private trees of categories of trees which are not exempted. The

main governing laws in this regard are —
i) Indian Forest Act, 1927 (as amended in Uttar Pradesh) —

This Act has stringent penalty for illegal cutting of trees in
government forest. It has, inter alia, power to confiscate
vehicles and tools used in illegal cutting of trees (Uttar

Pradesh Amendment).



B

i) Forest Conservation Act, 1980 —

This Act deals with use of forest land for non-forest purpose.
It also prohibits felling of trees in forest area for non-forest

purpose without the prior approval of Government of India.

iii) Uttar Pradesh Protection of Trees Act, 1976 —

This Act is applicable primarily for regulation of felling of trees
in private and farmers land. The Act classifies trees in
different district of the state as exempted species, which are
exempted from any permission from felling and restricted
species, which require felling permission. There is strict

penalty in case of illegal cutting of trees of restricted species.

b) There is well defined and well functioned government set of
machinery to implement various laws in the State to ensure that
no trees are cut from the government forests or on private land
for restricted species of trees without due permission in law.
Further, the State government is committed with all sincerity
towards the cause of environment and prevention of illegal felling
of trees. It takes all necessary steps with all promptness to
implement the abovementioned laws as well as the various
directions of the Hon’ble Supreme Court, of this Hon’ble Tribunal

as well as those of the Hon’ble High Court issued in this regard.
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That there are some important facts which are germane to the issue and

hence are mentioned herein below —

a.  Availability and requirement of timber for WBIs in the state is given

below —
Table — 8

Timber requirement and availability for Saw mills/Wood Based

Industries
(in lac cubic meter per year)
Sr. Item Amount
No. of timber

1 |Timber from TOF, primarily on private and| 77.74

farmer’s land (FSI 2018 assessment)

2 | Timber from Govt. Forest 2.56

3 | Total timber available in the state from Govt. 80.30

Forest and TOF (1 + 2)

4 | Timber requirement by existing WBIs 41.56

5 | Timber available for new WBIs (3 — 4) 38.74

6 | Timber requirement for new WBIs whose | 12.38

Provision Licenses are issued

Timber requirement for existing and new WBIs | 53.94

Pa)
%
-\.

e S

(4 + 6)

L
k-"lp :‘,""

8 | Timber kept as cushion/reserve after allotment | 27.36

to new WBIs (3-7)
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The total timber requirement for new WBIs in all categories is 12.38
against the timber availability of 38.74 lac cu.mt. per year for new
WBIs. It is clear from the above tables that sufficient amount of

timber is available for new Wood Based Industries in the State.

Eucalyptus and Popular are the main species used in WBIs, which
is grown mainly by farmers on their land. Eucalyptus and Popular
are exempted species in all the districts of the State. It may be
submitted, with emphasis, that Eucalyptus and Popular constitute
43.02 lac cubic meter per year out of total timber requirement of
53.94 lac cubic meter per year for all categories of WBIs, which

constitutes about 80% of the total timber requirement.

It is also submitted that Timber of other species to be used by the

WBIs also come mainly from private and farmer’s land.

It may be noted that the wood production in the State is much higher
than the present capacity of existing WBIs in the State. The same is
also reflected from the fact that Large quantity of wood (unsawn
timber) which is part of the surplus timber i.e. 38.74 lac cubic meter
per year is being exported daily from U.P. to WBIs of other States,

mainly Haryana, M.P., Uttarakhand and even Punjab.

The felling of trees from private and farmer’s land is regulated by
U.P. Protection of Trees Act, 1976 (as Amended). The scope of the
Act is also important to be kept in hindsight and the same is provided
in Section 2 of the Act. It has already been placed before this Hon'ble
Tribunal in modification application filed by the State and therefore
the same is not reproduced here for sake of brevity. The felling

permits are being issued for non-exempted species as per the
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provisions of the Act. It is necessary to bring to the knowledge of this
Hon’ble Tribunal that the State government has issued a notification
dated 07.01.2020 in exercise of the powers under Section 21 and 23
of the Uttar Pradesh Protection of Trees Act, 1976 read with Section
21 of the Uttar Pradesh General Clauses Act, 1904. The said

notification is annexed herewith and marked as Annexure No. 10.

f. That from the perusal of the said notification, it would be evident that
felling of 29 species of trees has been prohibited and other species
situated on individual cultivated and un-cultivated holding have been
exempted. It is further provided in the notification that the tree owner
shall plant and maintain 10 trees in place of each tree felled.
Furthermore, security amount for planting 10 trees is deposited by

the farmer with the Forest Department at the time of permission.

g.  That as per the Govt. of India Agro Forestry Policy, 2014, India
imports about 7-8 billion dollar per year worth of WBIs produce. With
the establishment of new WBIs, the imports will reduce thus saving

precious foreign currency.

h.  That it may be noted that the farmers in U.P. are not getting
remunerative price and are forced to sell their produce at very cheap

rate mainly to middlemen. Moreover, the large-scale daily

transportation of wood from U.P. to other States is causing lot of

bJ

o
. g

hicular, noise and air pollution besides heavy expenditure on
““transportation.

i. That it is relevant to point out that the trees in Govt. Forest are felled,

as per the provisions of Working Plans duly approved by the
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Government of India and the directions of the Hon’ble Supreme

Court in T.N. Godavarman (supra) case.

That there would be expected investment of about Rs. 3,000 crore
in the State with the establishment of new WBIs and employment
generation of 80,000 people, mostly in the rural areas of the State.
Apart from above, total expected annual turnover is Rs. 1200 Crore,

which would be recurring in nature.

That 632 out of 1,215 WBIs Provisional License holders have
established their units and ready for operation. Such units have been
established after huge investments and by taking loans from the
banks etc. Apart from the above 632, many other Provisional

License holders are also in advance stage of establishment.

Therefore, the status quo granted by Hon’ble Tribunal in order
dated 01.10.2019 will cause irreparable hardships to these

Provisional License holders.

The State of U.P. has sincere considerations for the environment
and ecology in the State and therefore, while being committed to the
principle of sustainable development, would abide by the same as
laid down by the Hon'ble Supreme Court and this Hon’ble Tribunal

while establishing new WBIs.

The establishment of new WBIs will also provide following benefits—

a) Millions of farmers will get remunerative price.
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b) Development of local markets for farmers for selling their
produce.

c) Large scale employment, specially, in rural areas.

d) Impetus for large scale plantation and agro-forestry.

e) Impetus for planting of quality seedlings resulting in increased
productivity and better utilization of land.

f) Reduce dependence on traditional/cash crops.

g) Reduce migration of people to urban areas.

h) Boosting of new edge, hi-tech, hi-end technology WBIs.

i) Boosting export of WBIs, articles and handicrafts.

j) Reduce import of WBIs produce.

k) Sustainable utilization of bio-resources.

In view of the facts, circumstances and law stated above, it is most
respectfully prayed by the Applicant that this Hon'ble Tribunal may be

pleased to:

I.  Not extend the status quo granted in order dated 01.10.2019 any
further.
ii. Hold that the review of public notice dated 01.03.2019, as directed
by this Hon’ble Tribunal is not warranted.
iii. Dismiss the Original Applications nos. 335/2019, 313/2019 and
396/2019 as the same are barred by limitation as provided under
section 14(3) of the National Green Tribunal Act, 2010.

iv. Pass any other order/(s) as this Hon’ble Tribunal may deem fit and

proper in the facts and circumstances of the present matter.

e

Deponent



G2c

VERIFICATION:

|, the abovenamed deponent do hereby verify that the contents of the
above stated Paras are true and correct to my knowledge based on
records and are based on legal advice. No part of it is false and nothing
material has been concealed therefrom.

Verified at New Delhi on this the 21st day of January, 2020.
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District wise number and Capacity of Wood Based Industries Categories Wise for the year 2017

Annexure-1

Number of Existing Unit whose License for year 2017

Capacity of Existing Unit whose License for year 2017 (in Cu.Mt)

Saw Only | Only |Veneer |Standalo|MDF/|Partical| MDF/H | Total | Saw Mill Only Only Veneer |Standalo|MDF/|Partical| MDF/ Total

: . Mill |Veneer | Press | and ne HDF | Board |DF+Part Veneer | Press |and Press ne HDF | Board | HDF+

S.No District . . X ;

Press |Chipper ical Chipper Partic

Board al
Board
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1 Agra 115 0 0 1 0 0 0 0 116 34560 0 0 2000 0 0 0 0 36560
2 Aligarh 109 0 0 0 0 0 0 0 109 46440 0 0 0 0 0 0 0 46440
3 Etah 52 0 0 0 0 0 0 0 52 47790 0 0 0 0 0 0 0 47790
4 Firozabad 79 0 0 0 0 0 0 0 79 21330 0 0 0 0 0 0 0 21330
) Hathras 80 0 0 0 0 0 0 0 80 21600 0 0 0 0 0 0 0 21600
6 Mainpuri 54 0 0 1 0 0 0 0 55 18090 0 0 5500 0 0 0 0 23590
7 Mathura 74 0 0 0 0 0 0 0 74 32400 0 0 0 0 0 0 0 32400
8 Kasganj 64 0 0 0 0 0 0 0 64 47790 0 0 0 0 0 0 0 47790
9 Auriya 47 0 0 0 0 0 0 0 47 30510 0 0 0 0 0 0 0 30510
10 Prayagraj 137 0 0 0 0 0 0 0 137 49680 0 0 0 0 0 0 0 49680
(Allahabad)
11 Farrukhabad 40 0 0 0 0 0 0 0 40 11610 0 0 0 0 0 0 0 11610
12 Etawah 48 0 0 0 0 0 0 0 48 51840 0 0 0 0 0 0 0 51840
13 Fatehpur 36 0 0 1 0 0 0 0 37 22140 0 0 2000 0 0 0 0 24140
14 Hardoi 132 18 0 2 0 0 0 0 152 75870 27000 0 4000 0 0 0 0 106870
15 Kannauyj 53 0 0 0 0 0 0 0 53 14310 0 0 0 0 0 0 0 14310
16 Kanpur Dehat 36 0 0 2 0 0 0 0 38 26190 0 0 6000 0 0 0 0 32190
17 Kanpur Nagar 131 0 2 2 0 0 0 0 135 93420 0 0 4000 0 0 0 0 97420
18 Kaushambi 25 0 0 0 0 0 0 0 25 14310 0 0 0 0 0 0 0 14310
19 Lucknow 118 9 13 20 0 0 0 0 160 73980 13500 0 67000 0 0 0 0 154480
20 Rae Bareli 131 20 0 10 0 0 0 0 161 48870 30000 0 22000 0 0 0 0 100870
21 Pratapgarh 126 0 0 0 0 0 0 0 126 38340 0 0 0 0 0 0 0 38340
22 Sitapur 151 28 9 31 0 0 0 0 219 64530 42000 0 63500 0 0 0 0 170030
23 Unnao 60 0 3 2 0 0 0 0 65 16200 0 0 4000 0 0 0 0 20200
24 Azamgarh 110 0 0 1 0 0 0 0 111 118800 0 0 4000 0 0 0 0 122800
25 | Ambedkar Nagar 69 2 0 0 0 0 0 0 71 32670 3000 0 0 0 0 0 0 35670
26 Barabanki 122 2 1 5 0 0 0 0 130 38610 3000 0 19500 0 0 0 0 61110
27 Ballia 91 0 0 0 0 0 0 0 91 26730 0 0 0 0 0 0 0 26730
28 Chandauli 43 0 2 0 0 0 0 0 45 26460 0 0 0 0 0 0 0 26460
29 Ayodhaya 84 2 0 3 0 0 0 0 89 23220 3000 0 12000 0 0 0 0 38220
(Faizabad)

30 Ghazipur 65 0 0 0 0 0 0 0 65 23490 0 0 0 0 0 0 0 23490
31 Jaunpur 141 0 2 0 0 0 0 0 143 68580 0 0 0 0 0 0 0 68580
32 Mau 60 0 0 0 0 0 0 0 60 16200 0 0 0 0 0 0 0 16200

22|
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District wise number and Capacity of Wood Based Industries Categories Wise for the year 2017 m‘m\ 2

Number of Existing Unit whose License for year 2017 Capacity of Existing Unit whose License for year 2017 (in Cu.Mt)
Saw | Only | Only |Veneer |[Standalo|MDF/|Partical| MDF/H | Total | Saw Mill Only Only | Veneer |Standalo | MDF/|Partical| MDF/ Total
i Mill |Veneer | Press | and ne HDF | Board |DF+Part Veneer | Press |and Press ne HDF | Board | HDF+
S.No District = . . :
Press | Chipper ical Chipper Partic
Board al
Board
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
33 Sultanpur 83 8 0 1 0 0 0 0 92 50760 12000 0 2000 0 0 0 0 64760
34 Bhadohi 26 0 0 0 0 0 0 0 26 7020 0 0 0 0 0 0 0 7020
35 Varanasi 161 0 0 0 0 0 0 0 161 74790 0 0 0 0 0 0 0 74790
36 Amethi 58 3 2 2 0 0 0 0 65 17010 4500 0 6000 0 0 0 0 27510
37 Balarampur 26 0 0 2 0 0 0 0 28 24840 0 0 6000 0 0 0 0 30840
38 Basti 73 3 0 0 0 0 0 0 76 25650 4500 0 0 0 0 0 0 30150
39 Deoria 103 0 0 0 0 0 0 0 103 46980 0 0 0 0 0 0 0 46980
40 Gonda 123 4 0 0 0 0 0 0 127 45900 6000 0 0 0 0 0 0 51900
41 Gorakhpur 229 0 2 3 0 0 0 0 234 118260 0 0 6000 0 0 0 0 124260
42 Kushinagar 78 0 0 0 0 0 0 0 78 34830 0 0 0 0 0 0 0 34830
(Padrauna)
43 Maharajganj 48 0 0 0 0 0 0 0 48 26460 0 0 0 0 0 0 0 26460
44 | Siddharth Nagar 75 3 0 0 0 0 0 0 78 58050 4500 0 0 0 0 0 0 62550
45 Santkabirnagar 71 0 0 0 0 0 0 0 71 36720 0 0 0 0 0 0 0 36720
46 Bahraich 748 3 0 1 0 0 0 0 75 37800 4500 0 2000 0 0 0 0 44300
47 Bijnor 198 1 5 9 0 0 0 0 213 140940 1500 0 20000 0 0 0 0 162440
48 | Lakhimpur Kheri 89 16 5 15 0 0 0 0 125 60210 24000 0 30000 0 0 0 0 114210
49 Rampur 125 50 4 22 0 0 0 0 201 51030 75000 0 63000 0 0 0 0 189030
50 Pilibhit 63 0 0 0 0 0 0 63 50490 0 0 0 0 0 0 0 50490
51 Saharanpur 152 0 0 2 0 0 0 0 154 117990 0 0 4000 0 0 0 0 121990
52 Shrawasti 17 0 0 0 0 0 0 0 17 9180 0 0 0 0 0 0 0 9180
53 Baghpat 24 0 0 0 0 0 0 0 24 23220 0 0 0 0 0 0 0 23220
54 Bulandshahr 180 0 0 1 0 0 0 0 181 136890 0 0 2000 0 0 0 0 138890
55 Ghaziabad 62 0 4 3 0 0 0 0 69 44010 0 0 6000 0 0 0 0 50010
56 | Gautam Buddha 46 0 1 0 0 0 0 0 47 29430 0 0 0 0 0 0 0 29430
Nagar
57 Meerut 145 0 0 1 0 0 0 0 146 75060 0 0 1500 0 0 0 0 76560
58 Muzaffarnagar 104 7 0 0 0 0 0 0 111 45360 10500 0 0 0 0 0 0 55860
59 Shamli 24 0 0 0 0 0 0 0 24 8100 0 0 0 0 0 0 0 8100
60 Hapur 86 7 3 11 0 0 0 0 107 71280 10500 0 28500 0 0 0 0 110280
61 Banda 55 0 0 0 0 0 0 0 55 21330 0 0 0 0 0 0 0 21330
62 | Chitrakoot (Karvi) | 27 0 0 0 0 0 0 0 27 11070 0 0 0 0 0 0 0 11070
63 Hamirpur 46 0 0 0 0 0 0 0 46 12420 0 0 0 0 0 0 0 12420
64 Orai 46 0 0 0 0 0 0 0 46 15120 0 0 0 0 0 0 0 15120
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Page 3

District wise number and Capacity of Wood Based Industries Categories Wise for the year 2017

523

Number of Existing Unit whose License for year 2017 Capacity of Existing Unit whose License for year 2017 (in Cu.Mt)
Saw | Only | Only |Veneer |Standalo|MDF/|Partical| MDF/H | Total | Saw Mill Only Only | Veneer |Standalo|MDF/|Partical| MDF/ Total
e Mill |Veneer| Press | and ne HDF | Board |DF+Part Veneer | Press |and Press ne HDF | Board | HDF+
S.No District 5 ; : ;
Press | Chipper ical Chipper Partic
Board al
Board
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
65 Jhansi 68 0 0 0 0 0 0 0 68 19980 0 0 0 0 0 0 0 19980
66 Lalitpur 36 0 0 0 0 0 0 0 36 11880 0 0 0 0 0 0 0 11880
67 Mahoba 20 0 0 0 0 0 0 0 20 5400 0 0 0 0 0 0 0 5400
68 Bareilly 229 18 1 16 0 0 0 0 264 128790 27000 0 49500 0 0 0 0 205290
69 Badaun 104 0 0 0 0 0 0 0 104 48330 0 0 0 0 0 0 0 48330
70 Amroha 38 0 0 0 0 0 0 0 38 42120 0 0 0 0 0 0 0 42120
71 Moradabad 70 3 0 1 0 0 0 0 74 70200 4500 0 2000 0 0 0 0 76700
72 Shahjahanpur 69 2 0 6 0 0 0 0 77 62100 3000 0 18000 0 0 0 0 83100
73 Sambhal 61 0 0 1 0 0 0 0 62 55890 0 0 4000 0 0 0 0 59890
74 Mirizapur 54 0 0 0 0 0 0 0 54 41580 0 0 0 0 0 0 0 41580
75 Sonbhadra 15 0 0 0 0 0 0 0 15 11880 0 0 0 0 0 0 0 11880
Grand Total 6161 | 209 59 178 0 0 0 0 6607 | 3302910 | 313500 0 466000 0 0 0 0 4082410
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Pl B8 |55 ;
. B 2o | B
CEEEE*@EEEJ% I Elg
=~ E
£ |E |F| |F|$E
1. 2. 3. 4. 5. 6. 7 8. 10. 11. 12. 13. | 14. 15.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE gd,o
(Survey and Utilization Division)
RESOLUTION
New Delhi, the 11th November, 2016

5.0. 3456(E).—In compliance of directions contained in the Order dated October 5" 2015 of the Hon’ble
Supreme Court of India in Writ Petition (Civil) No. 202 of 1995 in the matter of T.N. Godavarman Thirumulpad versus
Union of India and others, the Ministry of Environment, Forest and Climate Change, Government of India is pleased to
make the following guidelines, namely-

1. Short Title and commencement.

(i) These guidelines shall be called the Wood-Based Industries (Establishment and Regulation) Guidelines, 2016
(ii) These shall extend to whole of India.

(iii) These shall come into force from the date of their publication in the official gazette.

States/UTs shall conform their rules according to these guidelines.

2. Definition.

(1) In these guidelines, unless the context otherwise requires —

(a)  ‘Furniture unit’ mean plants and machinery and the premises including the precincts thereof in which or in any
part thereof wood based finished products are manufactured using sawn timber, cane, bamboo, reed, plywood or any
other wood based product, except a round log, outsourced from licensed wood based industrial units or other legitimate
sources and operating without a band saw or re-saw or circular saw of more than thirty centimeter diameter.

(b)  ‘Industrial Estate’ means areas notified by the State Government or Union territory Administration for
establishment of wood based industrial units.

(c)  ‘License’ means a license granted under these guidelines,
gr gu

(d)  ‘Principal Chief Conservator of Forests’ means the Principal Chief Conservator of Forests (Head of Forest
Force) in the State and it will also include an officer designated as Head of Department in State/UT where no post in the
rank of Principal Chief Conservator of Forests exists.

(e)  ‘Round log’ means a piece of wood in its natural form, having mid girth of thirty centimeter or more under bark
and it and will include such round log even after its bark has been removed or its surface has been dressed, manually or
by using a band saw or any other machine or equipment to make its cross section square or near to square for the purpose
of ease in its transportation and or storage.

(f) ‘Saw Mill’, means plants and machinery in a fixed structure or enclosure, for conversion of round logs into sawn
sizes ;

(g)  *Sawn Timber’ means beams, scantlings, planks, battens and such other product obtained from sawing of a round
log.

(h)  ‘State Level Committee’ means a Committee Constituted by the State Government under para 3 (2) of these
guidelines.

(i) ‘Net Inter-State Import of a timber for Wood Based Industries’ means three years moving average of the net
quantity of such timber actually imported in the State during the latest three calendar years,

()  “Veneer Mill or Plywood Mill> means plants and machinery and the premises in which or in any part thereof,
conversion into required size, slicing, peeling, fashioning or seasoning of timber/ wood, including preservation and
treatment thereof either by mechanical or chemical process with the aid of electrical or mechanical power or manually is
carried out.

(k) ‘Wood Based Industry’ means any industry which processes wood as its raw material (Saw
mills/veneer/plywood/pulp or any other form such as sandal, katha wood etc.). It includes a mill but does not include a
furniture unit.

1 "Year’ means a financial year from 1™ day of April to 31" day of March of the following year.
( y p

(i) Words and expressions used but not defined under these guidelines and defined in the Indian Forest Act, 1927 or the
relevant local Forest Act as applicable in a State, and the rules framed thereunder shall have the meaning assigned to
them in such Act or Rules.
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1(b)- RECEIPT REGISTER — SAWN TIMBER

Date | Name & Transit Pass Species Measurement [of each piece (s)] Remarks
Address of Issuing No. Date No. of Length | Width | Depth | Volume
the seller Authority Pieces (if (in
from whom more than cum)
bought one piece is
of same
dimension)
1. 2. 3. 4. 5. 6. 7. 8. 9. 10. 11 12
1(c)- RECEIPT REGISTER — VENEER
Transit Pass Brought Whether Excise Species Whether Measurement Rcmarks—|
o B from outside | paid or otherwise Face/Core
5 2 NE/ within (by the seller) E
5 3 NE —_ o B g
§E | & £ |28l g
= o o =
3B g E|l | sE| S
<g | B ol 2| R 8| .E
(=] < 7] - i
i o _é" z 28| g
2 £ é sl & S| §| S| 3
A |23 | £ |2| & £l &l z&| 2
1. 2, % 4. | 5. 6. Ti 8. 9. 10.f 11. 12, 13. 14,
1(d) - RECEIPT REGISTER — PLYWOOD, MDF, PARTICLE, BOARD etc
Transit Pass (if = Measurement Remarks
applicable) or carting =
= Challan 2 B
=] o] Q
o = @
3 2 v £
E = = o —_
S Z o £ E
& = s 5 E
5 5 E R <+
= =] o [ w0
2 £ e g L
%] K ]
s % K - 5
S 3 3 8 = : =
@ 2 ‘B o E. £ E S =
o b= = m = 5 = E
g =} © = b= = o =t 2
2] o—
) -5 E » b~ S [ = E | =1
< 2 S o4 9 @ = = st
& =0 ‘E B & 0 Z E E
2 | ED g | e E 3 B 3 g g8 | 2
& i
8|22 & z | A 2 = = & 28 |5
1 2. 3 4. 3. 6. Vi 8. 9. 10. 11 12. 13

PROFORMA —II (CONVERSION REGISTER)

(Prescribed under guidelines issued by Ministry of Environment & Forests in compliance of Supreme Court order dated 05.10.2015 in
W.P. © No. 202/95)

Name of the Wood —Based Unit
II (a) - CONVERSION REGISTER-SAWN TIMBER

Forest Division

Register Opened on

Date Species Round timber used Sawn timber produced Remarks
No. of logs Volume cum No. of Pcs. Volume (in cum)
1L 2. 3 4. 3, 6. 7.

s 44
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II(b) - CONVERSION REGISTER- VENEER g L‘/ Q/

Date | Species Round Timber Sawn timber used | Whether Veneer Produced Remarks
used (if any) Face/Core
No. Volume | No.of | Volume Thickness Face Notional | Volume
of cum Pcs (in cum) in mm area area (in cum)
logs insq. | (with
m thickness
as 4 mm)
in sq. m.
I 2 3. 4. 5. 6. T 8. 9. 10. i A 12,

I (c)
CONVERSION REGISTER- PLYWOOD/Blockboard

Round Sawn Core Veneer used | Face veneer used Production of plywood Remarks
Timber timber used
used (if any)
&
e
g
E E e | £
—_ : —_ - —_ : -E —_
- : 7| 5 5| 5 AR
s |2 ]2 | & s [ | 8|3 e |Ble|® B 5E | ¢
Ala |2 |5 |2 |8 [E|&|2 |E|2|2|8|& |2 |58 |3
1 2 3 4. ) 6 7. 8 9 10 11 12 13 14 15 16 17 18.

Note I:  In Proforma II (a) monthly species wise abstract of round timber used and total sawn timber produced is to be mentioned. In
Proforma II (b) monthly species wise abstract of timber used, species wise and thickness wise core and face veneer produced is to be
mentioned. In Proforma IT (¢) monthly species wise abstract of timber/sawn timber used species wise and thickness wise core and face

veneer used and category wise plywood produced is to be mentioned.

Note 2:  Six major commercial species for timber sawn timber and veneer are to be mentioned individually. The others may be
clubbed under miscellancous category. Exact categorization is to be decided by the Principal Chief Conservator of Forests.

Note 3:  In column 8 of Proforma II (b) actual thickness of the veneer produced is to be given. In column No. 10 the national area is
to be mentioned after calculating it with thickness as 4 mm.

Note 4:  For partly used timber logs/sawn timber actual quantity of round timber/sawn timber used is to be mentioned in column 4
or 6 (as the case may be) and suitable entry to this effect is to be made in the Remarks column. While using the part used timber later
on actual quantity now used is to be included in column 4/column 6. No corresponding entry towards no. of logs/sawn timber pcs. is to
be made in column3/column 5 and suitable explanatory entry in remark column is to be made.

Note 5: Only the proforma applicable for the particular unit is to be filled in For example. Saw Mill units are required to fill in only
IT (a) are not required to be filled in.

PROFORMA 11T (DISPATCH REGISTER)

(Prescribed under guidelines issued by Ministry of Environment & Forests in compliance of Supreme Court order dated
05.10.2015 in W.P. © No. 202/95)

Il (a):  DISPATCH REGISTER- ROUND TIMBER

Date | Name & Species | No. Length | Girth | Volume Carting Transit Pass Remarks
Address of of in cum Challan
the purchaser Pes: No. Date [ssuing No. | Date
Authority
1. A 3. 4. 5. 6. T 8. 9. 10. L:1s 12: 13.
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I (b): DISPATCH REGISTER- SAWN TIMBER
Date | Name & Species | No. | Length | Width | Depth | Volume Carting Transit Pass Remarks
Address of of in cum Challan
the Pes. No. | Date | Issuing No. | Date
purchaser Authority
L; 2L 3: 4. 3. 6. 7 8. 9. 10. L1 12. 13. 14.
111 (c): DISPATCH REGISTER- VENEER
Carting Transit Pass Remarks
s 3 2 g |EE Challan
v =] 2 g
8 22 | © g | &5 E
=i 2% | & £ 3 E 3
< 3 28 | & 2 s | 5E =
= @ > 2 3 = - 2
g o w By 5} ] =] < w o =
u 5 ] s | = B < g = E 2z
Bl|Eo g 25| £ 2 $ |58 |3 s | £ |38 |g |8
8| z48 & |G8 |8 E £ |28 |3 Z |a | &< |2 | &
1 2, 3 4. 5 6. ¥ 8. 9. 10. 11 12 13: 14, 15.
[I1 (d): DISPATCH REGISTER- PLYWOOD
Carting Transit Pass Remarks
- - v g E
o g 5 E == Challan
@ 2 F o (@] . 2 7
o 3 3z |3 g | == £
35 |2 |23 |2 = |88 |8
< o = ol (i w o £ =]
o 5 = &% | & 8 g = o oy
25 | 322 |5 |2 |E@ |¢@ -
2| Ea = FER R 2 g |52 |5 s |8 |88 |s |8
A | Z8 [ S8 |E E £ |2 |8 z |8 |22 |2 |8
1 o 3, 4. 5. 6. 2 8. 9. 10. 1. | 12. 13; 14. 15:
Note 1:  Six major commercial species for timber, sawn timber and veneer are to be mentioned individually. The others may be

clubbed under miscellaneous category. Exact categorization is to be decided by the Principal Chief Conservator of Forests.

Note 2:  Only the proforma applicable for the particular unit is to be filed in. For example. Saw Mill units are required to fill in only
[T (a) & (b), I (¢) & ITI (d) are not required to be filled in.

Note 3:

In Column 6 of IIT (¢) & III (d) actual thickness of Veneer/ plywood is to be mentioned.
PROFORMA -1V (CONVERSION REGISTER)

(Prescribed under guidelines issued by Ministry of Environment & Forests in compliance of Supreme Court order dated
05.10.2015 in W.P. © No. 202/95)

Name of the Wood —Based Unit Forest Division Register Opened on
IV (a) STOCK REGISTER- ROUND TIMBER
Date | Species | Opening Stock Received Used for Used for Sold/ Returned | Closing stock | Remarks
during the day sawing veneer/ in round form
Plywood (dispatched
making outside the
unit)
No. | Volume | No. | Volume | No. | Volume | No. | Volume | No. | Volume | No. | Volume
of cum of | (in of | (in of (in of (in of (in
logs Pes | cum) Pes | cum) Pcs. | cum) Pes | cum) Pes | cum)
L. 2. % 4. B & 7. 8. 9. 10. 1. | 12. 13. | 14. 15.
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[V (b) STOCK REGISTER- ROUND TIMBER

g4

Date | Species Opening Received Converted Sold/ Used for Closing stock | Remarks
Stock during the day from Round | Returned in veneer/
(from outside timber sawn Plywood
the unit) making (if
any)
No. | Volume | No. | Volume | No. | Volume | No. | Volume | No. | Volume | No. | Volume
of | cum of | (in of | (in of | (in of (in of | (in
Pes Pes | cum) Pcs | cum) Pes | cum) Pes. | cum) Pes | cum)
1. 2. 3 4. =R 6. T 8. 9. 10. 1. | 12, 13. | 14. 15,
IV (c) STOCK REGISTER- VENEER
Opening Stock Received Converted from | Veneer Sold/ Used for Closing stock emarks
during the day Round/ Sawn Returned Plywood
(from outside timber (dispatched making
the unit outside the unit)
2 8| E|E|E |8 |FE E|E|E|§ |E|E E|E|E|E|E|FE £
5‘ g E g' 3] E g o E E- o E o 33 E g o E g ]
w|lc|lg|l€|S|lg|lE|S|e|& |Ele|le |Elcs|&8|E|2)|E
A — © M = P ad = o £ = 0 g = © e = Pyt
B @ 2 = 2 @ 2 3 2 = 2 b
E|E|S|E B 5|E|2|2 (E|5|5 |E|B|5 |85
S S S ] : S
8|5 g |5 8|5 g |3 g | = RIS
45 £ o -~ e o
Ll 2] 34 4 5 6. . & S 10 1. 12, 13. 14. [ 15. ] 16. [ 17. | 18. | 19. | 20. | 21.
IV (d)
STOCK REGISTER- PLYWOOD
Opening Stock Received during the day Converted from Plywood Sold/ Closing stock Remarks
(from outside the unit) Vencer Round/ Sawn | Returned/ dispatched
timber outside the unit
s |8l 8| |8 |8 | - g |8 ||l |Bl_|g8|&|_-
e | E| ¢ | E g g E £ g E | € | E | E | g | E
Z E| = 3 B = 2 B = 3 £ = 3 E = 3
= | W= = B Z =] = = = ~ = £ = S =}
S |8 8|% |& |8 |5 g |18 [T 8 |[e|lS5 (8|83
c|El sS|E £ |8 |§ E |8 |E|E& S| E |5 |8 |E
& g | 2l 8|2 o g =2 = 8 2|2 gl2 |2 |8 |2
A & |Elg|8 |E |& |8 FE |[& |5 |E El= |E £ |8
1 2 314 5 6 7 8 9 10 11 12 13 | 14 15 [16 [17 |18
Note 1: Daily, weekly & monthly species wise abstract of opening stock, receipts, timber used for sawing, veneer/
plywood making, dispatched outside the unit and closing stock of sawn timber, veneer is to be recorded.
Note2: Six major commercial species for timber, sawn timber and veneer are to be mentioned individually. The others
may be clubbed under miscellaneous category. Exact categorization is to be decided by the Principal Chief
Conservator of Forests.
Note 3: Only the proforma application for the particular units to be filled in for example. Saw Mills unit are required to fill

inonly IV (a) and IV (b), IV (c) and IV (d) are not required to be filled in.
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wgfazer, a9 ¥ swarg ofmdT gy
(T ST ITITT THTT)
qFeq
7% faweft, 11 famwe, 2017
fawz: #5153 sratfa IonT (vaToeT Sk Prfaawe) ReafrEa, 2016 #F e
FT.3T. 3000(3r). —Z1.07. MeTad FFEqerars a7 TIed W9 U o F g # 1995 FY frz arfaT (i)
H. 202 H 9F F HEATT qAT=T AT F 9T 24 5 HFGAL, 2015 ¥ siafdee [z F saqured § qafawor, a9
AT ATy IEdd AT, WG qTT A @AiE 11 T9E, 2016 & HFeT F FIT FTI6S ATTILT T (SATIAT 307
) fRearfger, 2016 o8 38 91 =7 RonfEEet w vow aw@wEiET avraEt afty G faaEt & gt
feeaforri/ f=mdt 3 srume o7 wE qewe 7 RanfREe w1 e v & d9nfam s w7 Afrew Ry &
fRamfAzert F v —2(i) ¥ wefiw w=AfRaT w1 Frwffae & senfie By o &
(i) T fRamRae § o= 9% & g2 & swrar s@fdm 7 23—

(%)  AEIIE FEYRT & T FHT T G AT AT T FTE ST I AT =TT ¥ A St
&7 AT &

(F)  ATEEG T [FH 7T/ GT TTET G 5 RATATIT F ST 7 AT a9 # seh 297w arsdiy
FO9T 81

5642 Gl/2017 (1)



THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)] g (‘/ 9

(T)  'WETT FET T GC&F" & [Fef] 757 / & U767 & T77 J&7 97 G0&F ¥ @77 F7 77 S5 9087 8 a7
§TH T BT U7/ #T AT, TET T JET AT HAF F @7 FT 97 [T 7@t 8 # a7 e
&7 & g sfawrt o arfae g

() I TEI' & J97 TIHAT &7 7 FT05 FT 0T 757 G097 & [337 a1 F 9 77 757 577 i a7 w7 a7
T ALNF & AT T G ZITA T F TeTT QAT T agT ot oA £ [t wmag #7 s ohaaT St

HETI & GIAET 3 FAITATS 3 F14 GFT F FIFIT IT FT TAFFT T777 3 [0 277 & a7 ol 3= af
I7 5 [T 7ofir a1 S9eF 7 ZIT faerrd #7 7€ g

(5.) 9T Brer' & 7 ag7 71 % 5T w72 & qRafda #w3 ¥ 0 A By g ar 9kee § R a9 i
7T ST &

(7) AR §¥ THIRAT aFST & FeA w07 g & g7 apdAw, 7, a=, T2 HIT ST OF T AT &
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[T, #. 3-3/2015-T77 (&= IV)]
HIFA FTEreaT, a9 wgradas

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(Survey and Utilization Division)
RESOLUTION
New Delhi, the 11th September, 2017
Subject: Amendment in Wood Based Industries (Establishment and Regulation) Guidelines, 2016.

5.0. 3000(E).—In compliance of directions contained in the order dated October 5", 2015 of the Hon'ble
Supreme Court of India in Writ Petition (Civil) No. 202 of 1995 in the matter of T.N. Godavarman Thirumulpad versus
Union of India and others, the Ministry of Environment, Forest and Climate Change, Government of India vide
Resolution dated 11 November, 2016 had issued Wood Based Industries (Establishment and Regulation) Guidelines,
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2016. Based on the comments/observations received from various stakeholders, including State Governments/UTs on
these guidelines, the Government of India has decided to amend the guidelines as under:—

L. The entries under Para-2 (i) of the Guidelines are substituted with the following:

(1) In these guidelines, unless the context otherwise requires:—

(a) ‘Industrial Estate’ means areas notified by the State Government or Union Territory Administration Jor
establishment of wood based industries.

(b)  ‘License’ means a license granted under the rules notified by a State/UT in pursuance of these guidelines.

(c) ‘Principal Chief Conservator of Forests' means a Forest officer of the rank of Principal Chief Conservator of

Forests in a State/UT and it also includes an officer designated as Head of Forest Department in a State/UT
where no postin the rank of Principal Chief Conservator of Forests exists.

(d) ‘Round log’ means a piece of wood in its natural form, having mid girth of thirty centimeter or more under bark
and it includes such round log even afier its bark has been removed or its surface has been dressed, manually or
by using a band saw or any other machine or equipment to make its cross section square or near-square for the
purpose of ease in its transportation and/or storage.

(e) ‘Saw Mill’, means plants and machinery in a fixed structure or enclosure, for conversion of round logs into sawn
timber.

1/] ‘Sawn timber’ means beams, scantlings, planks, battens and such other product obtained from sawing of a round
log.

(g) ‘State Level Committee’ means a committee constituted by the State Government under para 3 (2) of these
guidelines.

) ‘Wood Based Industry’ means any industry which processes wood as its raw material (Saw mills/veneer/plywood
or any other form such as sandal, katha wood etc.).

2. The entries under Para- 3 (h) of these guidelines are substituted with the following:—

The State Level Committee may co-opt an officer from Territorial wing of the Forest Department not below the
rank of CF and officers from Department of Agriculture and Department of Revenue of the concerned State/UT.

9. The entries under Para- 4 of these guidelines are substituted with the following:—
The State Level Committee (SLC) shall: —

I. assess the availability of timber in the state by way of appropriate study on demand and supply as and when it
decides. SLC shall devise suitable mechanism for sustainable use of timber in a way that does not affect the
Jorests of the area adversely.

ii. approve the name of wood based industries which may be considered Jor grant of fresh license or enhancement
of the existing licensed capacity in case the SLC is satisfied that timber is available legally for the said new
Wood Based Industries (such as Trees outside forest, Forests etc. )

iii. ensure that the amount lying with the respective State Forest Departments (recovered from Wood Based
Industries) is utilized for the purpose of afforestation only.

iv. examine and make appropriate recommendations or any other matter referred by the State Government to the
Ministry of Environment, Forest and Climate Change.

4. The entries under Para- 5 of these guidelines are omitted.
5. The entries under Para-7 (ii) of these Guidelines are substituted with the following: —

(a) In the States/UTs (otherthan North Eastern States), in respect of distance from the boundary of nearest notified
Jorests or protected areas, wood based industries shall be allowed to operate as per state-specific
order/approval of the Hon 'ble Supreme Court/Hon 'ble High Court of the concerned state/Central Empowered
Committee;



1 1I-Evg 3(ii)] A 1 IS : STEHR 5 85‘2

Or, beyond ten kilometers of aerial distance from the boundary of nearest notified forests or protected areas,
excluding roadside/railway side/canal side plantations, whichever is less.

(b) A Wood Based Industry can be established in an Industrial Estate or a Municipal area, irrespective of the aerial
distance from the boundary of nearest notified forest or protected area.

6. The entries under Para- 8 of the Guidelines are substituted with the following:—

i. No license to a wood based industry shall be granted or renewed without obtaining prior approval of the SLC.
However, a SLC may delegate the power of renewal of license to a wood based industry to the Divisional Forest
officers of the concerned Forest Divisions.

ii. Following industries/processing plants not using round logs of domestic origin or operating without a band saw
orre-saw or circular saw of more than thirty centimeter diameter shall not require license.
Industries/processing plants which use:
a. sawn timber, cane, bamboo, reed, plywood, veneers or imported wood, procured from legitimate
Sources
block board, MDF or similar wood-based products, procured from legitimate sources
round log/timber from species declared as agro-forestry/agricultural crops and/or exempted from the
purview of the felling and transit regime in the concerned state/UT, and procured from legitimate
sources
However, SLC of the concerned State may allow installation of circular saw of diameter upto 60
centimeter in such industries having specialized requirement.
Such industries shall be registered with the Forest Department of the concerned state/UT and shall be
regulated, details of which are to be prescribed by the concerned state/UT.
iii. Transfer of license on sale/succession etc shall be done only with the approval of SLC.

-

The entries underPara-9 (iii) of the Guidelines are substituted with the following:—

If, for any reason, any person is aggrieved by the orders so passed in the appeal, he may prefer an appropriate
petition/application/appeal in the High Court having jurisdiction over the concerned State/UT.

8. The entries under Para-10 of these Guidelines are omitted.
9. The entries under Para-11 (i) of the Guidelines are substituted with the following:—

Each wood based industry shall maintain and regularly update records as per the formats, which may be
prescribed by the concerned State/UT,

10. The Schedule to the Guidelines is deleted.
[ F. No. 3-3/2015-SU (Vol. IV)]
SOUMITRA DASGUPTA, InspectorGeneral of Forests
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District wise number and Capacity of Wood Based Industries Categories Wise for which Provisional License Issued

>:_._mx:3.m

Number of Units whose Provisional License issued Capacity of Units whose Provisional License issued (in Cu.Mt)
S. No. District Saw Only Only |Veneerand | Standalone | MDF/H | Partical | MDF/HDF+ | Total Saw Mill Only Only |Veneer and| Standalone | MDF/ | Partical |MDF/HDF+ Total
Mill Veneer | Press Press Chipper DF Board Partical Veneer | Press Press Chipper HDF Board Partical
Board Board

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20

1 Agra 4 0 0 0 0 0 0 0 4 1080 0 0 0 0 0 0 0 1080

2 Aligarh 4 0 0 0 0 0 0 0 4 4320 0 0 0 0 0 0 0 4320

3 Etah 2 0 0 0 0 0 0 0 2 2160 0 0 0 0 0 0 0 2160
4 Firozabad 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

5 Hathras 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

6 Mainpuri 1 0 0 0 0 0 0 0 1 1620 0 0 0 0 0 0 0 1620

7 Mathura 1 0 0 0 0 0 0 0 1 270 0 0 0 0 0 0 0 270

8 Kasganj/Kashiram Nagar 1 0 0 1 0 0 0 0 2 1350 0 0 2000 0 0 0 0 3350
9 Auriya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10 Prayagraj (Allahabad) 12 0 0 0 0 0 0 0 12 9720 0 0 0 0 0 0 0 9720
11 Farrukhabad 2 0 3 0 0 0 0 0 L 2430 0 0 0 0 0 0 0 2430
12 Etawah 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
13 Fatehpur 4 0 0 0 0 0 0 0 4 1890 0 0 0 0 0 0 0 1890
14 Hardoi 3 ) 31 2 3 0 1 2 44 2160 4500 0 6000 0 0 2200 0 14860
15 Kannauj 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
16 Kanpur Dehat 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17 Kanpur Nagar 3 0 1 0 0 0 0 0 4 3510 0 0 0 0 0 0 0 3510
18 Kaushambi 4 0 0 0 0 0 0 0 4 2970 0 0 0 0 0 0 0 2970
19 Lucknow 26 1 13 0 1 0 1 0 42 16470 3000 0 0 0 0 0 0 19470
20 Rae Bareli 11 5 20 2 11 0 0 0 49 12150 7500 0 6000 0 0 0 0 25650
21 Pratapgarh 9 0 0 0 1 0 0 0 10 8100 0 0 0 0 0 0 0 8100
22 Sitapur 26 4 64 12 10 0 0 1 117 32130 10500 0 37500 0 0 0 200000 280130
23 Unnao 4 0 1 1 1 0 0 0 7 1080 0 0 2000 0 0 0 0 3080
24 Azamgarh 5 0 3 0 0 0 0 0 8 7020 0 0 0 0 0 0 0 7020
25 Ambedkar Nagar 14 1 0 1 0 0 0 0 16 7560 1500 0 2000 0 0 0 0 11060
26 Barabanki 6 il 8 0 1 0 0 0 16 5940 4500 0 0 0 0 0 0 10440
z7 Ballia 5 0 0 0 0 0 0 0 5 3240 0 0 0 0 0 0 0 3240
28 Chandauli 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
29 Ayodhaya (Faizabad) 11 1 5 4 0 0 0 0 21 7020 1500 0 14000 0 0 0 0 22520
30 Ghazipur 7 0 0 0 0 0 0 0 7 6480 0 0 0 0 0 0 0 6480
31 Jaunpur 11 0 3 1 0 0 0 0 15 9990 0 0 4000 0 0 0 0 13990
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District wise number and Capacity of Wood Based Industries Categories Wise for which Provisional License Issued Ww ﬂw|

Number of Units whose Provisional License issued Capacity of Units whose Provisional License issued (in Cu.Mt)
5. No. District Saw Only Only |Veneerand | Standalone | MDF/H | Partical |MDF/HDF+ | Total Saw Mill Only Only [Veneerand| Standalone | MDF/ | Partical |MDF/HDF+ Total
Mill | Veneer | Press Press Chipper DF Board Partical Veneer | Press Press Chipper HDF Board Partical
Board Board
1 Z 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20

32 Mau 2 0 0 0 0 0 0 0 2 2700 0 0 0 0 0 0 0 2700
33 Sultanpur 10 1 4 0 0 0 0 0 15 4050 1500 0 0 0 0 0 0 5550
34 Bhadohi 4 0 0 0 0 0 0 0 4 5130 0 0 0 0 0 0 0 5130
35 Varanasi 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
36 Amethi 13 2 6 0 0 0 0 0 21 8370 3000 0 0 0 0 0 0 11370
37 Balarampur 3 0 0 0 0 0 0 0 3 2160 0 0 0 0 0 0 0 2160
38 Basti 8 0 0 0 0 0 0 0 8 7560 0 0 0 0 0 0 0 7560
39 Deoria 15 0 0 0 0 0 0 0 15 8370 0 0 0 0 0 0 0 8370
40 Gonda 34 0 5 0 0 0 0 0 39 23220 0 0 0 0 0 0 0 23220
41 Gorakhpur 5 0 6 1 0 0 0 0 12 1350 0 0 6000 0 0 0 0 7350
42 Kushinagar (Padrauna) 31 i 3 0 0 0 0 0 35 9180 1500 0 0 0 0 0 0 10680
43 Maharajganj 7 0 0 0 0 0 0 0 7 5130 0 0 0 0 0 0 0 5130
44 Siddharth Nagar 2 0 1 0 0 0 0 0 3 1890 0 0 0 0 0 0 0 1890
45 Santkabirnagar 1 0 4 0 0 0 0 0 5 1620 0 0 0 0 0 0 0 1620
46 Bahraich 16 0 11 4 1 0 0 0 32 15120 0 0 12000 0 0 0 0 27120
47 Bijnor 10 4 6 2 2 0 0 0 24 7020 7500 0 12000 0 0 0 0 26520
48 Lakhimpur Kheri 11 7 18 0 0 0 0 0 36 11070 12000 0 0 0 0 0 0 23070
49 Rampur 80 24 42 10 27 0 0 1 184 54540 46500 0 34500 0 0 0 34000 169540
50 Pilibhit 1 1 0 1 1 0 0 0 4 270 3000 0 2000 0 0 0 0 5270
51 Saharanpur 29 5 7 2 1 0 0 0 44 23490 12000 0 4000 0 0 0 0 39490
52 Shrawasti 3 0 0 0 0 0 0 0 3 810 0 0 0 0 0 0 0 810
53 Baghpat 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
54 Bulandshahr 10 1 1 2 2 0 0 0 16 9720 4500 0 8000 0 0 0 0 22220
55 Ghaziabad 2 0 0 0 0 0 0 0 2 540 0 0 0 0 0 0 0 540
56 Gautam Buddha Nagar 1 0 0 0 1 0 0 0 2 2160 0 0 0 0 0 0 0 2160
57 Meerut 16 0 6 2 0 0 0 0 24 5670 0 0 9000 0 0 0 0 14670
58 Muzaffarnagar 35 6 8 4 2 0 0 0 55 26730 13500 0 11000 0 0 0 0 51230
59 Shamli 6 0 2 1 0 0 0 0 9 5940 0 0 5500 0 0 0 0 11440
60 Hapur 10 5 21 8 2 0 0 0 46 12150 10500 0 28500 0 0 0 0 51150
61 Banda 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
62 Chitrakoot (Karvi) 2 0 0 0 0 0 0 0 2 540 0 0 0 0 0 0 0 540
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District wise number and Capacity of Wood Based Industries Categories Wise for which Provisional License Issued

LS8

Number of Units whose Provisional License issued Capacity of Units whose Provisional License issued (in Cu.Mt)
S. No. District Saw Only Only |Veneerand | Standalone | MDF/H | Partical |[MDF/HDF+ | Total Saw Mill Only Only |Veneerand| Standalone | MDF/ | Partical |MDF/HDF+ Total
Mill | Veneer | Press Press Chipper DF Board Partical Veneer | Press Press Chipper HDF Board Partical
Board Board
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
63 Hamirpur 1 0 0 0 0 0 0 0 1 810 0 0 0 0 0 0 0 810
64 Orai 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
65 Jhansi 0 0 0 0 0 0 0 0 0. 0 0 0 0 0 0 0 0 0
66 Lalitpur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
67 Mahoba 1 0 0 0 0 0 0 0 1 1620 0 0 0 0 0 0 0 1620
68 Bareilly 9 I 26 11 10 0 0 1 68 12960 25500 0 34000 0 0 0 30000 102460
69 Badaun 9 0 0 0 1 0 0 0 10 13230 0 0 0 0 0 0 0 13230
70 ).P. Nagar (Amroha) 14 1 2 0 0 0 0 0 L7 10530 4500 0 0 0 0 0 0 15030
71 Moradabad 14 1 5 1 3 0 1 0 25 13770 1500 0 2000 0 0 40000 0 57270
72 Shahjahanpur 9 2 7 2 v 0 0 1 23 10260 4500 0 5500 0 0 0 12000 32260
73 Sambhal 15 2 1 0 0 0 0 0 18 14580 3000 0 0 0 0 0 0 17580
74 Mirizapur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
75 Sonbhadra 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total 615 89 344 75 83 0 3 6 1215 484920 | 187500 0 247500 0 0 42200 | 276000 | 1238120
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Page 2

District/Category wise number and capacity of Wood Based Industries for both existing and new Sawmills/Wood Based Industries

Number of Existing and new Sawmills/WBIs

Capacity of Existing and new Sawmills/WBIs in Cubic Meter Timber
Saw | Only | Only | Veneer |Standalon|MDF/H| Partical |MDF/HD SawMill | Only [ Only [ Veneer [Standalo [MDF/H| Partical | MDF/HDF+ Mﬁm__ww_m_w_w
S. No. District Mill | Veneer | Press and |e Chipper| DF Board |F+Partic Veneer [Press |and Press ne DF Board Partical wmvwﬂn 2018
Press al Board | 14¢a1 Chipper Board Total (In Cubic
Meters)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21
23 Unnao 64 0 4 3 1 0 0 0 72 17280 0 0 6000 0 0 0 0 23280 77940
24 Azamgarh 115 0 3 5 | 0 0 0 0 119 125820 0 0 4000 0 0 0 129820 126121
25 | Ambedkar Nagar 83 3 0 1 0 0 0 0 87 40230 4500 0 2000 0 0 0 46730 71677
26 Barabanki 128 4 9 5 1 0 0 0 147 44550 9000 0 19500 0 0 0 0 73050 228192
27 Ballia 96 0 0 0 0 0 0 0 96 29970 0 0 0 0 0 0 0 29970 34490
28 Chandauli 43 0 2 0 0 0 0 0 45 26460 0 0 0 0 0 0 0 26460 21782
Ayodhaya
29 z 95 3 5 8 0 0 0 0 111 30240 4500 0 30000 0 0 0 64740 71014
(Faizabad)
30 Ghazipur 79 0 0 0 0 0 0 0 79 31860 0 0 0 0 0 0 31860 76261
31 Jaunpur 152 0 5 1 0 0 0 0 158 78570 0 0 4000 0 0 0 0 82570 57206
32 Mau 62 0 0 0 0 0 0 0 62 18900 0 0 0 0 0 0 0 18900 51316
33 Bhadohi 30 0 0 0 0 0 0 0 30 12150 0 0 0 0 0 0 0 12150 30678
34 Varanasi 161 0 0 0 0 0 0 0 161 74790 0 0 0 0 0 0 0 74790 43604
: 236157
35 Amethi 73] 5 8 2 0 0 0 0 86 25380 7500 0 6000 0 0 0 0 38880 :
(Amethi was a
part of
36 Sultanpur 93 9 4 y | 0 0 0 0 107 54810 13500 0 2000 0 0 0 0 70310 Sultanpur
District)
37 Balarampur 29 0 0 2 0 0 0 0 31 27000 0 0 6000 0 0 0 0 33000 41779
38 Basti 81 3 0 0 0 0 0 0 84 33210 4500 0 0 0 0 0 0 37710 40405
39 Deoria 118 0 0 0 0 0 0 0 118 55350 0 0 0 0 0 0 0 55350 52969
40 Gonda 157 4 5 0 0 0 0 0 166 69120 6000 0 0 0 0 0 0 75120 59039
41 Gorakhpur 234 0 8 4 0 0 0 0 246 119610 0 0 12000 0 0 0 0 131610 55389
42 | Kushinagar 109 1 3 0 0 0 0 0| 113 44010 1500 0 0 0 0 0 0 45510 30978
(Padrauna)
43 Maharajganj 55 0 0 0 0 0 0 0 55 31590 0 0 0 0 0 0 0 31590 35412
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District/Category wise number and capacity of Wood Based Industries for both existing and new Sawmills/Wood Based Industries n&
Number of Existing and new Sawmills/WBIs Capacity of Existing and new Sawmills/WBIs in Cubic Meter Timber
Saw | Only | Only | Veneer |Standalon|MDF/H| Partical |MDF/HD SawMill | Only | Only | Veneer |Standalo |MDF/H| Partical |MDF/HDF+ >m“u__w__..nwﬂ_w

S. No. District Mill | Veneer | Press and e Chipper| DF Board |F+Partic Veneer |Press |and Press ne DF Board Partical zmvwﬂ 2018

Press al Board | 7gtal Chipper Board Total (In Cubic

Meters)

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21
44 | Siddharth Nagar 77 3 1 0 0 0 0 0 81 59940 4500 0 0 0 0 0 0 64440 43227
45 | Santkabirnagar 72 0 4 0 0 0 0 0 76 38340 0 0 0 0 0 0 0 38340 15231
46 Bahraich 87 3 11 5 1 0 0 0 107 52920 4500 0 14000 0 0 0 0 71420 357970
47 Bijnor 208 5 11 11 2 0 0 0 237 147960 9000 0 32000 0 0 0 0 188960 343305
48 | Lakhimpur Kheri 100 24 23 15 0 0 0 0 162 71280 37500 0 30000 0 0 0 0 138780 159800
49 Rampur 212 80 46 32 27 0 0 31 398 107460 130500 0] 100500 0 0 0 34000 372460 161750
50 Pilibhit 64 1 0 1 1 0 0 0 67 50760 3000 0 2000 0 0 0 0 55760 99330
51 Saharanpur 185 5 7 4 1 0 0 0 202 142560 12000 0 8000 0 0 0 0 162560 672506
52 Shrawasti 20 0 0 0 0 0 0 0 20 9990 0 0 0 0 0 0 0 9990 102130
53 Baghpat 24 0 0 0 0 0 0 0 24 23220 0 0 0 0 0 0 0 23220 65619
54 Bulandshahr 193 1 1 3 2 0 0 0 200 147420 4500 0 10000 0 0 0 0 161920 251129
55 Ghaziabad 67 0 4 3 0 0 0 0 74 45360 0 0 6000 0 0 0 0 51360 31337
(Hapur was a
56 Hapur 97 12| 24 20 2 0 0 ol 155 83700{ 21000 0| 59000 0 0 0 0| 163700 part of
Ghaziabad
District)
T 48 0 1 0 1 0 0 of 50 31860 0 0 0 0 0 0 0 31860 11528
Nagar
58 Meerut 161 0 6 3 0 0 0 0 170 80730 0 0 10500 ] 0 0 0 91230 135892
59 Muzaffarnagar 142 13 8 4 2 0 0 0 169 72900 24000 0 11000 0 0 0 0 107900 187653
(Shamli was a
: part of
60 Shamli 32 1 2 1 0 0 0 0 36 14580 1500 0 5500 0 0 0 0 21580
Muzaffarnagar
District)
61 Banda 55 0 0 0 0 0 0 0 55 21330 0 0 0 0 0 0 0 21330 48655
gz | Chitrakost 29 0 0 0 0 0 0 of 29 11610 of o 0 0 0 0 0 11610 29262
(Karvi)

63 Hamirpur 47 0 0 0 0 0 0 0 47 13230 0 0 0 0 0 0 0 13230 42376
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District/Category wise number and capacity of Wood Based Industries for both existing and new Sawmills/Wood Based Industries

Anneypyre - 27

Number of Existing and new Sawmills/WBIs

Capacity of Existing and new Sawmills/WBIs in Cubic Meter

Timber
= = - Availability
Saw Only Only | Veneer (Standalon|MDF/H| Partical |MDF/HD Saw Mill Only Only | Veneer |Standalo |MDF/H| Partical | MDF/HDF+ as per FSI

S. No. District Mill | Veneer | Press and |e Chipper| DF Board |F+Partic Veneer |Press |and Press ne DF Board Partical zm_uM_.n 2018

Press al Board | T¢a] Chipper Board Total (In Cubic

Meters)

1 2 3 4 5 6 T 8 9 10 11 12 13 14 15 16 17 18 19 20 21
64 Orai 46 0 0 0 0 0 0 0 46 15120 0 0 0 0 0 0 0 15120 47604
65 Jhansi 68 0 0 0 0 0 0 0 68 19980 0 0 0 0 0 0 0 19980 44637
66 Lalitpur 36 0 0 0 0 0 0 0 36 11880 0 0 0 0 0 0 0 11880 59825
67 Mahoba 21 0 0 0 0 0 0 0 21 7020 0 0 0 0 0 0 0 7020 26869
68 Bareilly 238 30 27 30 10 0 0 1 336 141750 54000 0 89500 0 0 0 30000 315250 148622
69 Badaun 113 0 0 0 1 0 0 0 114 61560 0 0 0 0 0 0 0 61560 190276
70 JFMagar 52 1 2 0 0 0 0 o 55 52650| 4500 0 0 0 0 0 0 57150 114521
(Amroha)
71 Moradabad 84 4 5 2 3 0 1 0 99 83970 6000 0 4000 0 0 40000 0 133970 138124
(Sambhal was
a part of
72 Sambhal 76 2 1 1 0 0 0 0 80 70470 3000 0 4000 0 0 0 0 77470

Moradabad
District)
73 Shahjahanpur 78 4 7 8 2 0 0 1 100 72360 7500 0 23500 0 0 0 12000 115360 124728
74 Mirizapur 54 0 0 0 0 0 0 0 54 41580 0 0 0 0 0 0 0 41580 71688
75 Sonbhadra 16 0 0 0 0 0 0 0 16 12150 0 0 0 0 0 0 0 12150 98534
Total 6823 317| 407 262 83 0 3 6( 7901 3800520 529500 0| 746000 0 0 42200 276000 5394220 7774521

BE2
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 24/L XXXI-5-2020-
07, 93, dated January 7, 2020 :

No. 24/LXXXI-5-2020-07-93
Dated Lucknow, January 7, 2020

IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees
Act, 1976 (U.P. Act no. 45 of 1976) read with section 21 of the Uttar Pradesh General Clauses Act, 1904
(U.P. Act no. 4 of 1904) and in supersession of the Government notification no. 2270/X1V-5-2017-07-93,
dated October 31,2017, the Govemor is pleased to prohibit felling of the following trees species:-

(I) Aam (Desi/Tukmi), (1) Neem, (1Il) Sal, (IV) Mahua, (V) Bijasal, (V1) Pipal, (VII) Bargad,
(V) Gular, (IX) Pakar, (X) Arjun, (XI) Palash, (XII) Bel, (XIII) Chiraunjee, (XIV) Khirnee,
(XV) Kaitha, (XVI) Imli, (XVII) Jamun, (XVII) Asna, (XIX) Kusum, (XX) Ritha, (XXI) Bhilawa,
(XXID) Toon, (XXIII) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI) Dhau, (XXVII) Khair,
(XXVIII) Sheesham and (XXIX) Sagaun and exempt other species situated on individual cultivated and
un-cultivated holding,

2. Prohibited tree species shall not be felled till dated 31* December, 2025 except under
unavoidable circumstances such as tree is dead or dying or it constitutes danger to person or property or its
felling is necessary for executing a development work approved by the Government or after attaining
exploitable diameter or if the fruit bearing capacity of such tree has declined substantially and permission
to fell such tree has been obtained in writing from the competent authority. For exploitable diameter,
Principal Chief Conservator of Forests, Monitoring and Working Plan, Uttar Pradesh may issue guidelines
from time to time, as and when required.

24 F

3. Longitude and Latitude of trees to be felled and compensatory saplings to be planted (in lieu of

felled trees) shall be mentioned in the application from while applying for obtaining felling permission
form the Competent Authority and subsequently recorded online.

4. The tree owner shall plant and maintain 10 trees in place of each tree felled and in case of not
planting trees the amount of money for plantation of 10 trees and their maintenance for 5 years shall be
deposited by the tree owner to the Forest Department, as per section 5 and 7 of the said Act of 1976. Forest
Department will utilise this amount for afforestation purposes. This will help conserve such species and
expansion of tree cover too.

5. Uttar Pradesh Forest Corporation will facilitate the tree owner for certification of standing trees
on his farm land.

By order,
SUDHIR GARG,
Pramukh Sachiv.
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